FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF EDU SMART SERVICES PRIVATE LIMITED

SI. No. | PARTICULARS DETAILS

1. Name of corporate debtor Edu Smart Services Private Limited

2. Date of incorporation of corporate debtor |2.7.2009

3. |Authority under which corporate debtor is  |Registrar of Companies ~Delhi & Haryana
incorporated /Registered

4. |Corporate Identity No. / Limited Liability — |U80902DL2009PTC191840
Identification No. of corporate debtor '

5. |Address of the registered office and principal Registered office :- L-2 , 2" Floor , Gopala
office (if any) of corporate debtor Tower , Rajendra Place, New Delhi -

6. |Date of closure of Insolvency Resolution 23.3.2021
Process

7. |Liquidation commencement date of 23.3.2021
corporate debtor

8. [Name and registration number of the IBBI/IPA-00/IP-P00204/2017-18/10393
insolvency professional acting as liquidator

g, |Address and e-mail of the liquidator, as D-1B ,9A , Janakpuri , New Delhi— 11058
registered with the Board Email :- ritu_rastogil@yahoo.co.in

10. Address and e-mail to be used for D-1B,9A, Janakpuri, New Delhi— 11058
correspondence with the liquidator Email :- ipedusmart@gmail.com

11. [|Last date for submission of claims 22.4.2021

Notice is hereby given that the National Company Law Tribunal — Principal Bench has ordered the

commencement of liquidation of the Edu Smart Services Pvt. Ltd. on 23.3.2021.

The stakeholders of Edu Smart Services Pvt. Ltd. are hereby called upon to submit their claims with

proof on or before 22.4.2021, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only.All other

creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

i
AL
Ritu Rastogi N
Liquidator of Edu Smart Services Private Limited?
Reg.No. IBBI/IPA-00/TP-P00204/2017-18/10393

Date :26.3.2021
Place : New Delhi
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TRANSMISSION CORPORATION OF TELANGAMA LIMITED, HYDERABAD
#-TENDER NOTICE

The TETransco Invites anling Bids under a-pracurement,
SLhga| Specification No. Name of the work

1 | TEPMMEA- 07 J 202 | Supply of 13260 Circuil Breakers,

2 | TEPMMSY- 08 ) 2021 Supply of 220KV Circull Breakers, I
1 | TSPMM 12- 08 [202 1| Supply, eractian, fesling and commissianing af
i lbem-: 1 Mo. 420&y B0 MY Bus Reaclor
ii) lemHi: 1 Mo, 420kV 63 MYAr Swilchable Line

Raaclor (with NGR) |

Supply ol Susparsion Hardwara, Tension Handware &
Compnes son Joints [or 70, 15mm HTGS Earth Win, |
§ | TSPMM 1212 7021 Supplyof
i} e 8 Moz, 100ME ZH0H 335 HEY Aun Transfomers
i) Hem-4:5 Mos 30 MVE 132336 Power Transkormens
iil] Eem-IHG Hos 50 WVA, 115732EY Power Trarsformars
iv) Hem-I Mo 315 MW 11233V Pover Transomens
Tenderers can have furiher desails and downdoad the fender schedule from
g-procunsment markel place i, Mipalender lelangana govn fTHldl'l';lh a
stata). Contact Mos: Chief EngineerP&MM TETransco Phone:

23356000, Exn. 3736/ 3543 3276 3521 313436 70066522 37480 3-13"'1
460 3332 Fax Nocld0-23 303738, www tstransco.gay.in

RO Ne: 3420 Sdi- Chief EngineerPEMM |

e

4 | TSPMM2Z-1172021

UJJIVAN

Build a Better Life

Ujjivan Financial Services Limited
CIN No: L&5999KA Z004PLCN55329
Registered Office; Grape Garden, No, 27, 3rd A Cross, 15th Main,
oth Block, Eoramangala, Bengaluru 360 095; Phone: +91 8040712121,
Email: compliance@ujjivanfin.com, wew,ujjivan.com

POSTAL BALLOT NOTICE

Motice is hereby given pursuant to the provisions of Section 110 and
other applicable provisions, if any, of the Companies Act, 2013 ("the
Act”), read with the Companies (Management and Administration)
Rules, 2014, Regulation 44 of the Securities and Exchange Board of
India (Listing Obligations and Disclosure Requirements) Regulations,
2015 ("SEBI Listing Regulations”), Secretarial Standard issued by
Institute of Company Secretaries of India on General Meetings ((558-2"),
(including any statutory modification or re enactment thereof for the
time being in force), and read with General Circulars No. 14,2020 dated
April 08, 2020, No. 17,2020 dated Aprl 13, 2020, No. 222020 dated June
15, 2020, Mo, 332020 dated September 28, 2020 and No. 392020 dated
December 31, 2020 issued by the Ministry of Corporate Affairs (the
"MCA Circulars”), the approval of the members of the Company are
being sought for the following resolutions as mentioned in the postal
hallot notice dated March 22, 2021 (" Notice™), only by way of remote
electronic voting ('E-voting™).

Sk Resolution Description

1. To approve the appointment of Mr. Samit Ghash
(DM 00185567 as the Managing Director and Chief
Executive Officer of the Company for a petlod of 3
vearrs wee [ May 01, 20121

To approve the appointment of Mr, Sunil Yinayak
Patel (DIN: D0050837) as an [ndependent Director of
the Company for a period of 3 years wee.f. February
11,2021

T

I T apprave Uha appodntisent of e Rajesh Eumar Jogi
(DI 033410530 as an Incependent Director of the
Company for a period of 5 years w.e.f. February 11,
2021

4, To approve the re-appeintreent of Me Abhifit Sen
(EHE: (NEI02593) ad an Independent Director ol 1
Company bor a period of 5 vears woet, September 15,
021

Resolution Type

Special

=]
'

Ordinary

Chrdimary

Special

Members are hereby informed that pursuant to the MCA Circulars, the
Company on Friday, March 26, 2021 has completed the dispatch of the
Postal Ballot Notice dated March 22, 2021, electronically to all the
Members of the Company, whose name appears on the Register of
Members/ List of Beneficial Owners maintained by the Depositories as
on cut-off date i.e. Friday, March 19, 2021 and who have registered their
e-mail addresses in respect of electronic holdings with the Depositories
through the concerned Depository Participants and in respect of
physical holdings with the Company's Registrar and Share Transfer
Agent i.e. KFin Technologies Private Limited. A person who is not a
Member on the cut-off date should accordingly treat the Postal Ballot
Motice as for information purposes only.

The Postal Ballot Notice together with the Explanatory Statement and
the annexures mentionad therein has been uploaded on the website of
the Company at www.ujjivan.com. The Notice can also be accessed from
the websites of the Stock Exchanges i.e. BSE Limited and National Stock
Exchange of
wiww nseindia.com respectively and is also available on the website of

India Limited at www.bseindia.com and
e-voting agency  KFin Technologies Private Limited at the website
address https:/evoting. kfintech.com.

110 and other

applicable provisions, if any, of the Companies Act, 2013 read with rules
made thereunder, Regulation 44 of SEBI Listing Regulations, 55-2 and
the MCA Circulars, and any amendments thereto, the Company is

In compliance with the provisions of Section 108,

providing facility for voting by E-voting to all the Members of the
Company to enable them to cast their votes electronically on the items
mentioned in the Notice. For this purpose, the Company has engaged
the services of its RTA viz. KFin Technologies Private Limited and has
made necessary ammangements with RTA to facilitate E-voting. In terms
of the MCA Circulars, voting can be done only by E-voting. Once vote on
the resolution is cast by the Member, he/ she shall not be allowed to
change it subsequently or cast the vote again,

E-voting will commence at 9 a.m. on Monday, March 29, 2021 and
will close at 5 p.m. on Tuesday, April 27, 2021.

The resolutions as placed under the notice, if passed by the members,
shall be deemed to have been passed on the last date specified by the
Company for E-voting i.e. Tuesday, Apnl 27, 2021 and are deemed to
have been passed effectively at a general meeting.

Members who have not registered their e-mail address and in consequence
could not receive the E-voting notice can temporarily get their
e-mail registered with the Company's RTA, KFin Technologies Private
Limited, by following the registration process as mentioned in the
through the link
httpsris kfintech.com/clientservices/postalballotregistration.aspx. It

Notice and also
is clarified that for permanent registration on email addresses,
membsers are requested to register their email addresses in respect of
electronic holdings with their concermned depository participant and in
respect of physical holdings with KFin Technologies Private Limited.
The Board of Directors of the Company has appointed Mt 5. Kannan of
M5, 8 Kannan And Associates, bearing Firm No. S2017ER473100 (FCS
6261, holding CP No. 13016) as Scrutinizer for conducting the postal
ballot process in a fair and transparent manner. The results of the Postal
Ballot will be announced on or before Thursday, April 29, 2021, The
results of the Postal Ballot together with the Scrutinizer's Report will be
posted on the Company's website www.ujjivan.com and on KFin
E-voting website https://evoting kfintech.com and will also be
communicated to the National Stock Exchange of India Limited (NSE)
and BSE Limited and will also be placed on the Company's website
WAL fivan.oom.

In case of any queries, the members may please refer to the "Help and
FAQY" sections / user manual available in the download section of
httpsevoting kfintech.com or contact Mr. Mohd. Mohsin, Senior
Manager of KFin Technologies Private Limited, Selenium Tower B, Plot
number 31 & 32, Financial District, Gachibowli, Hyderabad 500032,
mohsin.mohdi@kfintech.com, Phone: +91 040 6716 1562, toll-free

number 1800 345 4001.
For Ujjivan Financial Services Limited
Sd/-
Sanjeev Barmwal
Place: Bengaluru Company Secretary and
Date: March 26, 2021 Compliance Officer
A19180

www,jjivan.com

= THE TRAVANCORE-COCHIN CHEMICALS LIMITED
(8 QOVERMMENT COMPAMNY )

FB. No.40d4, Udvogamandal PO, Kochi-683 501, Kerala, India

= Phone: 0484 - 2546289, 2545515

CIM: LI24299KL 1951560001 237, GETIN : 328AACTE207B1Z]

Emall: purchase@tcckerala.com, Website: wwiw tcckerala.com

E-TENDER

Invited E-Tender for the following through httpy/fetenders kerala.gowv.in, All
relevant details, Tender Document and Corrigendum if anmy, can be

N\,

Pre +91-01 GOORE0ET E-mai | irvestonErwetebaseinda.com

applied todhe company for ransler ol share cerificate

THE WATERBASE LIMITED

Respadl (Mice . Aranthapuram Vikags T P Gudur Mandal, KeFore, Andhira Fradesh -524 344,
Wabsie ; wwswaterbaseinda.com GIN - LOS00GAPTRETPLEOSEE
MOTICE is haraby givan that the following share cerlificabes issugd by tha company ara stalad o be iransfarmed and ha registanad hoidars of tha sharas have

TRANSFER OF SHARE CERTIFICATES

llst care Is taken prior to
acceptance of advertising
copy, it is not possible to verify
its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or

downloaded from the above website only. Transferar Transferee FalioNa. | CertificateNo.|  Distinctive Nos. | Shares damage incurred as a result of
51, Tender 1D Description Last date of Credt Capial Venture Fund Indla Lid Laxrni Ehandehyal OO00041 4 144636 J1TTORT - 11 TA06G 100 transa_cn_ons with companies,
Ma submitting affer _ : associations or individuals
KAMALA DESHPANDE Laxrni Khandutwal 00054871 24488 13188701 - 13188800 | 100 advertising in its newspapers

1 | 2020 TCCL 401298 4 Supply of Anthracite 12042021 Credi Capital Ventura Fund India Lid Laxrni Khandehvat Q0060519 OETOE HFF5701 - 20258800 100 or Publications. We therefore
Credit Capial Venturs Fund India Lid Laxrmi Khandahual DO060519 9ETO0 | 20255B01- 20255900 | 100 recommend that readers

make necessary inquiries

Authorized 5
AUthonE | ﬂa[l:lr}'
ACMAT)

SIDCUL CONCOR INFRA COMPANY LTD

(A Joint Venture Company of CONCOR and SIDCUL Uttarakhand)

Plot Mo, 4 & 5, Sector 14, lIE, SIDEUL, Pantnagar,
Rudrapur (U.5. Magar), Uttarakhand-263153

TENDER NOTICE (E-Tenderng Mode Oniy)
Cnine "Frofessional Senvices for Survey of Confainers'Corgo and Irverdony Manogement af MMLEY

Partreagar, URrakhand” only Frough &-henden Cum ievenss uchion rmiode |in twd bid sahe],

sl No EIELN&H-WE.‘SHM‘FWJ‘H]Z]

Namea of Veork frofessonal Sanices Tol Surey of ContanasCangn and imoanlony
Manogemen at MWL Poninogor, Urokhand

Esfreted Cost (% 1,249,405 nchiding G for 4+ | yeons.

Penod of the conhoct (441 vears

Eamest Monay Depost* _Exan'Ed for ol oidders

Coat of Document* 1% 1,000/~ inclusive of ol oees and duties fhrough e-payment

lencear Focesing Fes® T 5,310 inchusva of o fomes and duties [Maonrefundabls) feolgh
DTN, L

Dt of Soke (00 Line) Froorn 2705, 20210 1500 brs 3o 15,04, 200 1 fupko TEO0 s

Last Cate & Time of suomission 116042021 at 1500 Hs

Date & Tme of Opaning {1204.3021 at 15:30 Hrs

* Through a-Paymend

Fe edgiblty crigno ond other Celols please Foa) CoTThy L COMC OFIn I, SO O SIS QORI OF Whiw,
tendemnwizaed. comCCIL. Biddens ane requesiad o vt the webeikes reguiary SCICL retanss the ight 1o
napeC ey o Rl e Berckaeg withoum 0ssigning any neasons fenaol. R compiite delals io0on ho wew,
fenderwizard. comCCIL

securities infavour of Mrs, Suman Sethi withow any further intimstion

Place : Channai
Diate ;26 March, 2021

Any person who has a claim in respect of the abopwementioned shares, shauld lodge such claim with the Company at #s Regéstered Office within 30
days Irean thig date along wilh apprapiate documentary avidence thereal in support ol Such ciaim, else \he Company will procesd 1o transler s

before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

By order of the Board
R Sureshkumar

CFO & Compliance Officer

DIRECTORISCICL

,* BIGBLOC CONSTRUCTION LIMITED
i1 10 CIN : L45200GJ2015PLCOBISTT
—== Regd. office; 6th Floor, A-801/8, Intemational Trade Cenire, Majws Gate,
Ring Road, Surat 395 002 (Gujarat) INDA
Phone: «91-261-2463261, 2463262, 2463263, Fax: +91-261-2403264
Email : bighlockconsinictionitdiigmail.com  Waksite : wws bighlocronstructon com

PUBLIC ANNOUNCEMENT / NOTICE
IN ORDER TO PROTECT THE INTEREST

OF THE SHAREHOLDERS AND
INVESTOR COMMUNITY

Bighlac Constructon Limiled = lslad on e BSE Lid. and Malional Shock Exchanga
of Imtia Lt It has come to the attenticn of the Stock Exchanges and the Company
thal certain persons and ¢ or entities have been ciculatng commumecations
(unsolicited messages of tha Company's securibas) hrough WhatsApp, Telegram,
SMS, ole, o purchasa | deal In the shares of the Company, [0 this regard, it should
apecificalty be nobted that such communications unsolicited messages have not been
deracthy or mdirecdly golicited or prompdad by the Company of its promotecs, promolst
proup, direciors, KRP'®, omplayess nor doas the Exchanges endorse
communicatons af such nalure In any manner whatsoeves Invesion bewane whie
dealing based on uneolicited Stock Tip /| Recommendation circulaled by
unauthorEad! |.||'|Iug|H-1:|u_1|| antibag, recoivad I!hrr:l-ul_.1h Whatsipo, Tull:rqr.lrn_ SIS
Coalts, ato, and lake an Informed decision bafore mwasting. It should be spacifically
naled thial any parion wWho chooses bo parcipale in any Fansachion pursusnt o such
commumicalions (whaltver as buyes or seller), doos so anbealy af hair own riak
The Company and it Promolard, praomoler group, direcionrs, KMPFs, ampioyess
AfE Aot l;’|l‘-l'|l',,:l|'=,l or indirectly involvad in the sctivity of circulation of auch
umsalicibed massages confaining siock tp or recommandaion i ey manmnes mnd
also againgl the unsclcied messages contamning Stock Tip | Recommandation
clroulaled by unauthofized / unfegelared antibas, The Compary @ gowng o Lk
legal mction againat the unauthorizediunragistersd antibes who s ciroulating e
same, The Company will lake nacessary sbeps as guided by he Siock axchanges o
glop the above n ordéd 1o prodact i Inderedd of he Shaeholdaens Snd Invesion

PO IS, For BIGBLOC CONSTRUCTION LIMITED

BAJAJ HOLDINGS &
INVESTMENT LIMITED

CIN: L65100PN1945PLC0O04656
Regd Office: Bajaj Auto Limited Complex.Mumbai-Pune Road,
Akurdi, Pune 411 035. Tel: (020) 66106063 | Fax: (020) 27407380
Website: www.bhilin | Email |ID: investors@bhil.in

PUBLIC NOTICE

Pursuant to Regulation 47 of the SEBI (Listing
Obligations and Disclosure Requirements)
Regulations, 2015 and other applicable provisions,
NOTICE 1S HEREBY GIVEN that a meeting of the
Board of Directors will be held on Thursday,
29 April 2021 in Pune to consider, inter alia, the
audited financial results for the year ending 31 March
2021 and recommendation of dividend on equity
shares, if any, for the said year.

After the conclusion of the meeting, the outcome
thereof will be available on the website of the
Company as also on the website of BSE Limited and
Mational Stock Exchange of India Limited viz.
www.bseindia.com and www.nseindia.com
respectively

For Bajaj Holdings & Investment Limited,

Sriram Subbramaniam

Pun
atet Company Secretary

Dated: 26 March 2021

CIN: L35812MH1975PLCO18376

MAHARASHTRA SCOOTERS LIMITED

Regd Office: C/o Baja) Auto Limited Complex
Mumbai-Pune Hoad, Akurdi, Pune 411 035
Tel:{020) 66107150 Fax: (020) 27407380

Webszite: www.mahascooters.com

Email ID: investors_msh@bajajauto.co.in
PUBLIC NOTICE

Pursuant to Regulation 47 of the SEBI (Listing
Obligations and Disclosure Reguirements)
Regulations, 2015 and other applicable provisions,
NOTICE 1S HEREBY GIVEN that a meeting of the
Board of Directors will be held on Wednesday,
28 April 2021 in Pune to consider, inter alia, the
audited financial results for the year ending 31 March
2021 and recommendation of dividend on equity
shares, if any, for the said year.

After the conclusion of the meeting, the outcome
thereof will be available on the website of the
Company as also on the website of BSE Limited and
Mational Stock Exchange of India Limited viz.
www.bseindia.com and www.nseindia.com

respectively.

For Maharashtra Scooters Limited,

Sriram Subbramaniam
Company Secretary

Pune
Dated: 26 March 2021

Sd/-

Place : SURAT (Shyam Kapadia)
Date : 26/03/2021 Company Secretary
FORM B
PUELIC ANNOUNCEMENT

(Regifation 12 of the nsedvency and Bankruptey Board of Endia |Liguidation Precess] Requlations, 2006
FOR THE ATTENTION OF THE STAKEHOLDERS OF EDU SMART SERVICES PRIVATE LIMITED

51 No. PARTICULARS DETAILS
1. Mame of corporate debitor Edu Smart Services Private Limited
2 Oate of mcorporation of corporate debtor (2.7, 2005

3 Authority under which corporate dehiod
i5 incorporated /Registered

d, Corporate ldentity Mo, [ Limited Liabilty
Identification No. of corporate deblos

& Address of the registered office and|Registesed office - 2L, 2nd Floor , Gopala
principal office |if any| of corporate debtor |Tower , Rajendra Place, New Deti - 1100048

Regisirar of Companies -Delts & Haryana

UB0a0ZDLEDIAFTCISTE40

. Oate of closure of Insolvency Resolution |23.3.20F1
Process

7. Linuidation commencement date of 233200
corporata detstor

2 Mame and regeziration nember of the [EBIIPA-OQIP-POOZ04{2017- 18110393
insolvency professionsd acting as
liguidator

9. Address and e-mad of 1he liquidater, as  |0-18 94 , Janakpuri , New Defhi - 110058

registered with the Baard Email = ritw. rastogil @yahoe.coin

10.  |Address and emsd tobeused for  |D-1B, 94, Janakpuri, New Delhi - 110058
correspordence with the liguEator Email - ipedusmart@gmail.com

11. Lazst date far suhmizzion of claims 224204

Matica is hershy given that the National Company Law Trilunal - Prircipal Bench has ardered tha
commencement of iquedation of the Edu Smart Saraces Put. Lid. on 23.3.2021.

The stakehalders of Edy Smart Services Put. Ltd. are heraby called upon to submit ther claims
with proof on or before 22.4.2021, to the Bquidator at the address mentioned against item No. 10,
The financial creditors shall submit their claims with proaf by electronic means anky All other
creditors may submit the claims with the proof in person, by post or by electronic means at
ipedusmari@gmail.com.

Submission of false ormisleading proof of claims shall attract penalties,

Ritu Rastagi
Liguidater of Edu Smart Sarvices Private Lisied
Feg. Mo, IBBIIPA-QOMP-POOZ04201 718110393

Date : 26/03(2021
Place : New Dethi

ANDHRA PRADESH STATE

FINANCIAL CORPORATION

Head Office: 5-9-194, Chirag Ali Lane, Hyderabad-500001.
Un-audited financial results for the half year ended 30.09.2020

{Hs. In Lekhs)
8 Half Year ended Year ended
Ho. Particulars 30.09,2020 | 30.09.2019 | 31.03.2020
(Unaudited) | (Unaudited) [ {Audited)
1| Interest earned (a) +(B)+{ &) +(d) §153.25| 13437.05| 32612.89
(@) Interest on Loans & Advances 8126886 13401.06| 32496.15
(b} Income on Invesiments 5.69 12.30 19.44
(c} Interest on deposits with Banks 0.00 0.58 20,14
(d) Others 18.70 23.12 7716
2 | Other Income 6951 G12.97 10032.78
3| Total Income(1+2) 8522.86 | 14050.02 | 42645.67
4| Interest Expended 4488 58 G116.69 11422.09
5| Operating Expenses(i) + (i) 2853.30 262007 | 19705.98
ii) Employees Cost 251598 2486.38 STB7 15
(il Other operating expenses 2
including bad gﬂems written off 33132 35369 15918.83
G | Tofal Expenditure (44 5) excluding
provisions & conlingencies 7342.88 8336.76|  31128.07
7 | Dperating Profit before Provisions 1179.98 5113.26 11517.60
and Contingencies (3 - 6)
81 Provisions (other than tax) and
Contingencies 0.00 (.00 206771
9| Exceptional Items 0.00 0.00 0.00
10| Profit ( +)/Loss{-) from Ordinary
Activities before tax (7-8-9) 1179.98 5113.26 9449.89
11| Tax Expense 26533 108641 2441.79
12| Net Profit( + )/Loss{-) fram Ordinary
Activities after tax (10 - 11) 1483 W<a.85 L
13| Exfraordinary fems (nef of tax
gxpansa) 0.00 0.00 0.00
L E:;;;”:}féﬂ E';”SE{ 1are 91465| 40%6.85| 700810
15| Paid-up equity share capital 16472.24 | 16472.24| 1647224
16| Reserves excluding Revaluation
Reserves 5550139 54494.090( 5H4586.74
17| Analytical Ratos
(i} Capital Adequacy Ratio 39.96% 31.48% 36, 70%
(if) Earnings Per Share(EPS) 5.55 24.45 42 54
18| MPA Ratios
(a) Net NPA - - 16189.64
(b} % of Met NPA 10012%
(c} Aeturn on assets - - 3.00%

NOTE:

4} Provision for Non-Performing Assets will be assessed atthe end of the year.

D) The above un-audited financial resufts have been prepared as per format
prescribed in Reguiations 52 of the SEBI (Listing Obdigations and Disclosure
Regquiraments) Regulations, 2015. The Half yearly results are available on the
Corporation's web site at www.apsfc.com

By Order of the Board of Direclors

Date :26/3/2021

S,
Place : Hyderabad Managing Direclor

ﬁiﬂﬂnci“.ep' .in

deposits with Reserves Bank of India.

This advertisement is for information purposes only and does nof constriute an offer or an invitation or 2 recommendation to purchase, to hold or sell securities,
This is not an announcement for the offer document. All capstalized terms used hergin and not cefined herein shall kave the meaning assigned to them in the letter of
offer dated February 23, 2021 (the “Letter of Offer” or “LOF") filed with the BSE Limited (“BSE") and the Securities and Exchange Board of India (*SEBI").

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Authum Investiment & Infrastructure Limited (“Company™ or “Issuer") was originally incorporated under the provisions of the Gompanies Act, 1956 on July 17, 1982
under the name and style “Astral Traders Limited” and Certificate of Commencemant of Business pursuant to section 148(3) of the Companies Act, 1956 was issued
on July 28, 1982 by the Registrar of Companias, West Benpgal. Subsequently the name of the Company was changed to "Subhash Yurim Textiles Limited” and a fresh
Certificate of Incorporation consequent upon change of name was issued on Movember 15, 1995 by the Registrar of Companies, West Bengal. Further, the name of the
Company was again changed to “Pentium Investiments & Infrastructures Limited” and a fresh Certificate of Incorporation consequent upon change of name was issued
on March 13, 2008 by the Registrar of Companies, West Bengal. Subsaguently, the name of the Company was changed to its present name, “Authum Investment &
Infrastructura Limited” and a frash Certificate of Incorporaion consequent upon change of name was issued on August 5, 2010 by the Registrar of Companies, West
Bengal. Pursuant a resolution passed by the members of the Company dated September 30, 2016 and vide order of Regional Director (ER), Kolkata dated August 28,
2018, the Company was transferred to Registrar of Companies, Mumbai, Maharashira (“ReC"). Our Company iz also registered as an NBFC without accepling public

Registered Office: 707, Raheja Centre, Free Press Journal Marg, Mariman Point, Mumbal — 400 021 | Tel: +91 22 67472117
Contact Person: Hitesh Vora, Company Secretary and Compliance Officer | E-mail: secretarial@authem.com | Website: www.authum.com.

Corporate Identification Number: L51109MH1982PLC319008

OUR PROMOTER: ALPANA DANGI

ISSUE OF 46,171,236 EQUITY SHARES OF FACE VALUE ¥ 10 EACH ("RIGHTS EQUITY SHARES™) OF OUR COMPANY FOR CASH AT A PRICE OF T 81 PER EQUITY SHARE
(INCLUDING A SHARE PREMIUM OF ¥ 71 PER EQUITY SHARE) (THE “ISSUE PRICE"), AGGREGATING 7 3,735.10 LAKHS ON A RIGHTS BASIS TO THE EXISTING
EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 02 (TWO) RIGHTS EQUITY SHARE FOR EVERY 05 (FIVE) FULLY PAID UP EQUITY SHARES HELD BY THE
EXISTING EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS FEBRUARY 19, 2021 (THE “ISSUE").

THE ISSUE PRICE FOR THE RIGHTS EQUITY SHARES WAS B.1 TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, PLEASE REFER TO THE
CHAPTER TITLED “"TERMS OF THE ISSUE" ON PAGE 136 OF THE LETTER OF OFFER.

BASIS OF ALLOTMENT

The Board of Directors of Authum Investment & Infrastructure Limited wishes to thank all its Equity Shareholders and investors for the response to the Company's Rights
Issue of Equity Shares, which opened for subscription on Monday, March 1. 2021 and closed on Monday, March 15, 2021 and the last date for markel renunciation of
Rights Entitiements was Tuesday, March 09, 2021. Out of the total 333 Applications for 64,06, 843 Equity Shares (incleding 42 applications for 22,294 Equity Shares
recerved through the optional mechanism i.e. B-WAF and 291 applications for 63,384,549 Equity Shares received through Application Supported by Blocked Amournt
(“ASBA™). Applications for 1,171,602 Equity Shares wers rejected dus to technical reasons as disclosed inthe LOF, The total number of valid applications receivad were 141
for 62,95,241 Equity Shares, which aggregates to 138.93% of the total number of Equity Shares allotted under the Issue. In accordance with the LOF and on the basis of
allotment finalized on March 23, 2021 in consuttation with the Registrar to the Issue and BSE Limited, the Designated Stock Exchange for the Issue, the Company has on
March 23, 2021 allotted 46,11,236 Equity Shares to the successiul applicants. We hereby confirm that all the valid applications have been duly considarad for Allotment

1. Infarmation regarding total number of Applications received through both ASBA process and B-WAP facility:

Tatal number of Applications recelved Equity Shares applied for Equity Shares aliotted
(including through B-WAP facility) (before technical rejections)
Category -{before technical mjutﬂlm]
Number Number Value (%) % Number Value (7) %
Eligible Equity Shareholders 311 93.39 f:3,04,608 51,06,73,248 a3.40 46,09,797 | 37,3383 557 99.97
Renouncees 22 6.61 1,02,235 82.81.035 1.60 1,439 1,16,554 0.03
Total 333 100.00 64,06,843 51,89.54,283 | 100,00 46,11,236 | 37,35,10,116 100,00
2. Basis of Alloiment
No. of Valid Applications | Mo. of Equity Shares accepled | No. of Equity Shares accepted | Tolal Equity Shares
Category Received and considered and allotted against Rights and allotted against Additional | accepted and allotted
Tor allotment Entitlement (A) Equity Shares applied for (B) (A+B)
Eligible Equity Shareholdars 121 a0.45,533 15,64, 264 46,098,797
Renouncees 20 1,439 - 1,439
Total 14 30,46,972 15,64,264 46,11,236

Intimations for Allotment/refund/rejection cases: The dispatch of allotment advice cum refund intimation and question for rejection, as applicable, to the investors
has been completed on March 25, 2021, The instructions to (i) ICICI Bank Limited (“Banker to the Issue™) for processing refund through MEFT/RTGS/direct cradit for
Applications using B-WAP facility was given on March 24, 2021 and (i) SC58s for unblocking funds in case of ASBA Applications wera given on March 24, 2021.
The Listing application was executed with BSE on March 24, 2021, The credit of Equity Shares in dematerialized form to respective demat accounts of allotteas was
completed on March 26, 2021. No physical shares were tendered In the Rights Issue. Pursuant to the listing and trading approvals granted/to be granted by BSE, the
Rights Equity Shares Allotted in the issue is expectad to commence trading on BSE on Mareh 30, 2021. In accordance with the SEBI circular dated January 22, 2020,
the request for edinguishment of nghts enfitlement was completed on March 26, 2021.

INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES OMLY IN DEMATERIALISED FORM.

DISCLAIMER CLAUSE OF BSE (DESIGNATED STOCK EXCHANGE): “It i5 to be distinctly understood that the permission given by BSE Limited should not in any way be
deemed or construed that the letter of offer has been cleared or approved by BSE Limited, nor does it certify the correctness or completeness of any of the contents of
the letier of offer. The investors are advised 1o refer to the letter of offer for the full text of the Disclaimer clause of the BSE Limited”. The Investors are advised to refer
to the Letter of Offer for the full text of the “Disdaimer Clause of BSE™ on page 131 of the Letter of Offer.

LEAD MANAGER TO THE ISSUE

REGISTRAR TO THE ISSUE

SHRENI SHARES PRIVATE LIMITED
Office No. 102, 1st Floor, Sea Lord CHS,
Plot No. 1/8, 1/4, Survey No. A-12, Ram Nagar,

| 4
SHRENI

SHARES PVT.LTD.

Telephone: +91-22-2B088456

Email: shrenishares@@gmail.com

Website: www.shreni.in

Investor grievance:; info@shrani.in

Contact Person: Parth Shah

SEBI Registration Number: INMODOM 2759
Validity of Registration: Permanent

Borivali (West), Mumbai- 400092, Maharashtra, India

BIGSHARE SERVICES PRIVATE LIMITED

151 floor, Bharat Tin Works Building, Opp. Vasant Dasis,
Makwana Road, Marol. Andheri (East), Mumbai- 400 059,
Maharashtra, India.

Telephone: +91 22 6263 8200

E-mail: rightsissua@bigshareontine. com

Website: www.bigshareonling.com

Contact person: Arvind Tandal

Investor grievance: investor@bigshareoniine_com
SEBI Registration No: INRODDDO01 385

Validity of Registration; Permanent

a

PROSPECTS OF THE COMPANY.

Place: Mumbai
Date: March 26, 2021

Investors may contact the Registrar or the Company Secretary and Compliance Officer for any pre issuee or post issue related matter. All grievances relating the ASBA
process or the optional mechanism i.e. B-WAP process may be addressed the Registrar, with a copy to the SCSBs (in case of ASBA process), giving folio details such
as name, address of the Applicant contact nembers, &= mail address of the solefirst holder, folio number or demat account number, number of Rights Equity Shares
applied for, amount blockad (in case of ASBA process) or amount debited (in case of the B-WAP process) ASBA Account number, and the Designated Branch of the
SC5Bs whare the Application Form or the plain paperapplications as the-case may be, was submittad by the Investors along with a photocopy of the acknowledgement
slip (in case of ASBA process) and copy ofthe e-acknowledgemant {in case ofthe B-WAP process).

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR THE BUSINESS

For Authum Investment & Infrastruciure Limited
Sd/-

Hitesh Vora
Company Secrefary and Compliance Officer

Thare will be no public offering of Equity Shanes in the United States.

Disclaimer: Our Company is proposing, subject to raceipt of requisite approvals, market conditions and other considerations, 10 issue Equity Shares on a rights
basis and has filed a Letter of Offer with the Securities and Exchange Board of India and BSE Limited. The Letter of Offer shall avaitable on the website of SEBI at
www.sebi.govin, the website of the BSE at www.bseindia.com, the website of the Company at www.authum.com and the website of the Lead Manager at
www.shreniin. Investors should note that investrment in equity shares involves a high degree of risk and are requested fo refer to the Letter of Offer including the
section “Risk Factors™ beginning on page 21 of the Letter of Offer. This announcement has been prepared for publication in India and may not be released in the United
otates. This announcement does not constiute an offer of Equity Shares for sale in any jurisdiction, including the United States, and any Equity Shares described in this
announcement may not be offerad or sold in the United States absent registration under the US Securities Act of 1933, as amended, or an examption from registration.

New Delhi

il
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(Stew Breaw R G §) NOTICE converted into Public Limited Company “Rajeshwari Cans Limited” on January 10, 2018 pursuant to Part | of Chapler XX of the Companies Act, 2013 vide
P— I ———— MOTICE i hersioy given that the follawing Share Cerlificateds) hasihava been reported as lostsialen! Certificate of Incorporation issued by Registrar of Companies, Egntra!l Registration Centre. The Enrnnrat-e" dentification Mumber of our Company is
R e = N N R misplacedinal Iraceatle and the registared haldens) thareodiclaimantis} tharaof hashave appliad I U13209GJ2018PLC100480. For further details, please refer to chapter titled "History and Certain Corporate Matters” beginning on page no. 101 of the Prospectus.
31 fem. 20030 fom 20/31 fam. 19) 31 fom. 20/ 31 fem 19 31 A 20 the Company for issue of Duplicale Share Certificates) Registered Office: 96, Mahagujarat, Industrial Estate, Moraiya, Ta: Sanand, Ahmedabad -382210, Gujarat, India,
. AT | TRAGT | TGN | TG | e | st 51.No.| :“"["‘r ” "T‘:;fd ! '3::’:‘?” Distinctive Na.{s) s::'::;f] Tel:- 079-29796584; | Email Id: rcl2govi@gmail.com | Website: www.rajeshwaricans.com
: g oaly T b ikt i From To b Contact Person : Ms. Vishakha Gujrati, Company Secretary and Compliance Officer
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A (i) (TR A 3 ) to the Company Secretary at the address mentioned above wilhin 30 days frem the dabe of publication INITIAL PUBLIC ISSUE OF 20,16,000 EQUITY SHARES OF FACE VALUE OF 2 10.00/- EACH OF RAJESHWARI CANS LIMITED (“RCL" OR THE “COMPANY" OR
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EQUITY SHARE CAPITAL OF OUR COMPANY AND ALLOCATION IN THE NET ISSUE TO THE PUBLIC WILL BE MADE IN TERMS OF REGULATION 253 OF THE SEBI
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i g““af ¢ 'h;' E wﬁ aﬁﬁ;{ T T AR el 3 Reed ﬁi: ﬁﬁ’g i:; o Natice is hereby given that the National Company Law Tribunal - Principal Bench has ardered the ‘ h= l ’ have option fo submit the application directly to the ASBA Bank (SC3Bs) or to use the facility of linked online trading, demat and
ELC ua;ﬁwz;qw il m;u;ma & faf= aﬁﬁzﬁsﬁw 3:; e Waﬁﬁ:j—or{mﬁ mifw . commencement of liquidation of the Edu Smart Services Pvi. Lid, on 23.3.2021. e s mereacy | DMK account.
ot o # | ot 3 e o e o 5 o it won ooy | The stakehalders of Edu Smart Services Put. Lid. are hereby called upan to submit their chaims Investors are required to ensure that the Bank A/c used for bidding is linked to their PAN
SR 7 & o 5 Rt oRum i 1 % e & e @ w3 sk sk | | WithAroot enor before 22.4.2021, 1o the iquidator at the address mentioned aganst item No. 10 For details on ASBA and UPI process, please refer to the details given in Application Form, Abndged Prospectus and General
Ao bl & et Frelt S SR A ST T S WA 1 Te & S e g The financial creditors shall submit their claims with proaf by electronic means onky. All other Information Document for investing in the public issue and also please refer to Section “Issue Procedure” beginning on page 195 of the
7. O 1 S, 2019 9 $T T 116 ST A ¥ 1 T ORI TR T o 7 T o aerdy| | Creelitors may submit the clams with the pronf in person, by past or by electronic means at Prospectus. ASBA Forms can be downloaded from the websites of BSE Limited (“"BSE") and can be obtained from the list of banks that
st aere 1 e g ¥ 1 e % el W e sffeer gome T wen ¥ ipedusmart@gmail.com. is displayed on the website of the Securities and Exchange Board of India ("SEBIM) at www.sebi.gov.in. List of banks supporting UPI is
wypta et ¢ e frew fo % fog| | Submissionof false or misleading proof of claims shall altract penaltss. also available on the website of SEBI at www.sebi.govin. For the list of UPI Apps and Banks live on IPQ, please refer to the link:
& feech o m@/ﬁ Ritu Rastogi www.sebi govin.
oI TR - - Liquidator of Edu Smart Services Private Limited
S 2605001 SO Rl ) i IR AR i IN TERMS OF THE CIRCULAR NO. CIR/CFD/POLICYCELL/11/2015 DATED NOVEMBER 10, 2015 AND ALL POTENTIAL INVESTORS PARTICIPATE IN THE ISSUE ONLY

THROUGH APPLICATION SUFPORTED BY BLOCKED AMOUNT({ASBA) PROCESS PROVIDING DETAILS ABOUT THE BANK ACCOUNT WHICH WILL BE BLOCKED BY THE
SELF-CERTIFIED SYNDICATE BANKS (SC3B's) FOR THE SAME. FURTHER PURSUANT TO CIRCULAR BEARING NO. SEBI/HO/CFD/DILZ/CIR/P/2019/76 DATED JUNE

mﬁf“ %ﬁaﬁa _\.‘:I- ﬁﬁ%m % 28, 2019 FOR IMPLEMETION OF PHASE Il FOR UPI FACILITY, WHICH IS EFFECTIVE FROM JULY 01, 2019. ALL POTENTIAL BIDDERS (EXCEPT ANCHOR INVESTORS)
) - - ARE REQUIRED TO MANDATORILY UTILIZE THE APPLICATION SUPPORTED BY BLOCKED AMOUNT (ASBA) PROCESS PROVIDING DETAILS OF THEIR RESPECTIVE
gl & wralay - 5 Fioed -=]'.r"l:T Jiﬁ‘?.tlﬂ SIS R H[E, HEATE e -[I"f g faesii—110 067 ASBA ACCOUNT OR UPLID (IN CASE OF Rliz), IN WHICH THE CORRESPONDING APPLICATION AMOUNTS WILL BE BLOCKED BY THE SC5Bs OR UNDER THE UPI

WITH YOU, RIGHT THROUGH AT 011—41115111, E:-‘rﬂﬁE TEETH W L70100MH1977PLC019916, d9TS2: www.hdfc.com MECHANISM, A5 AFPLICABLE.
FHaal AT FOR MORE DETAILS IN THIS REGARD, SPECIFIC ATTENTION IS INVITED TO THE "1SSUE PROCEDURE™ ON PAGE NO. 195 OF THE PROSPECTUS. INCASE OF DELAY, IF
ANY IN UNBLOCKING/REFUND THE FUND, OUR COMPANY SHALL PAY THE INTEREST OM THE APPLICATION MONEY AT THE RATE OF 15% PER ANNUM FOR THE

wifes, wraf¥i federie wigda sivlem fafids & mitpa sftmia 3 fda aftesfa & sfmfrme o g ek i e PERIOD OF DELAY,

sfafaw, 2002 & HadA -.!“ e wivfa T8 (wade) 9, 2002 & 1“—11111 3 % AT e 13[12; & AdTa Wew AR & WET * m‘“‘r G PROPOSED LISTING: The Equity Shares offered through the Prospectus are proposed to be listed on the SME Platform of BSE Limited (*BSE SME™), interms of the Chapter X
T e g e A e e P Ll Il b Ll ottt e o Ll om0 Sy
3 i ¥ | ; L e, B,
i ) ‘E ¥ i ;Tm i ﬁm? s -"*;"" 3%'” AP, e v Eg" T 1 faf S/ g o P AT DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI"): Since the Issue is being made in terms of Chapter [X of the SEBI (ICDR) Requlations,
TS AR ST & | R D1 BHIAT 70T () B (i T 60 & MR AT R & ferg e T 9018, the Offer Document was not filed with SEBI. In terms of the SEBI ICDR Regulations, SEBI shall not Issue any obsarvations on the Dffer Document. Hence, thers is no
. Faaer EFF]#T aETaT vy HiaT AT | et e garlara Fﬁ"ﬁf:r such specific disclaimer clause of SEBI. However, investors may referfothe entirf,*: “5EBI Disclaimer Ciause” on page 176 of the Prospectus. _
H Hmmﬁﬂ{ afte mrﬁ £ ff & ﬁﬁi R fraf / 2 DISCLAIMER CLAUSE OF BSE LIMITED (DESIGNATED STOCK EXCHANGE): It is to be distinctly understood that the permission given by the BSE Limited (“BSE") should
' : w1 not in any way be deemed or construad that the contents of the Prospectus orthe price at which the Equity Shares are offered has been cleared, solicited or approved by BSE
Wil bl I-"ITFF,.-"' nor does it certity the correctness accuracy or completeness of any of the contents of the Prospecius. The investors are advised fo refer to the Prospectus for the full text of
U Sl &0 e 'Disclaimer Clause of the SME Platform of the BSE® on page 177 of the Prospectus.
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Tﬁﬁ'ﬁ REIEED ?P:!IL ':ﬂﬁ Plg At FAR A1 Tt —2018 {Fﬁ } ﬂ . : ﬂhﬁﬁ, 1:|_m—1 ; T" s Company in consultation with the Lead Manager) as stated in the chapter titled on "Basis for Issue Price” beginning on page 67 of the Prospectus should not be taken to be
Al HHr e i, AEy A=) WA T _f'ﬁ | BTl duHTT | 28 ﬁﬂe?lm *f:f _“!‘H 93 _'ﬂ‘rq"{ indicative of the market price of the Equity Shares after such Equity Shares are listed. No assurance can be given regarding an active or sustained trading in the Equity Shares
vftef4dt o) dom wgde | 20 F1 R ¥ TURIE FEEn 9 0 affe i 4 g1 arer fmir | of our Company or regarding the price at which the Equity Shares will be traded after listing
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& e BN sEEdaY B 8 7 | CREDIT RATING: This being the issue of Equity Shares, no credit rating is required.
= gy o DEBENTURE TRUSTEES: As this is anissue of Equity Shares, the appointment of Trustees is not required.
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: X © details, please see "Material Confracts and Documents for Inspection” on page 264 of the Prospectus,
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AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE

gfveraferal & fisre & v auss gva & g9 8 sree / areEtas frm e g /o #
: St : me/ = Authorisad share capital is ¥ 625.00 lakhs divided into 62 50,000 Equity Shares of face value of 2 10,00 /- each, Issued, Subscribed and Paid-up Shara Capital prior to the issue

ferfiae @i wg=aT AN 991 TIT*;‘ HTeTe =] i Hiodl SETEmen @ e JUeal 8, AR i FraraTe] /TN IR DT/ ST wieear | is ¥ 323.00 lakhs divided into 32.30,000 fully paid Equity Shares of ® 10.00/- each. Proposed post issue paid up share capital T 524.60 lakhs divided into 52,46 000 Equaty
s 88 16 2 10 0 e wrd Raw ov wraies sl & e saresnerd) 9 ddia ufvgi o s 9 Shares of ¥ 10,00/~ each, For details of the share capital and capital structure of the Company, please refer to chapter titied *Capital Structure” on page no. 50 of the
P grafy fedamic sz Prospectus.
TETF_-I' : ﬁ * Hﬂﬂﬁﬂﬁ NAME OF THE SIGNATORIES TO MEMORANDUM OF ASSOCIATION AND THE NUMBER OF SHARES SUBSCRIBED BY THEM:
fai®: 26.03.2021 . B HﬁFFI‘ﬂ Bharatkumar Vora, Harshadkumar Vora, Siddharth Vora, Pratik Vora, Bhartiben Vora, Hetalben Vora, Mital Sheth, Suvini Viora, Suchi Vora, Binni Shah are the original
Uoitere WEEE: YW 9, THEL g qrf, 169, A9 N, 992, HEE—400 020 = subscribers to the Memorandum of Association who subscribed 4,60,000, 460,000, 4,60,000, 4,60,000, 10,000, 10,000, 2,500, 2,500, 2,500, 2,500 Equity Shares each

respectively of € 10.00/- each aggregating 1o 18, 70,000 Equity Shares.

disnm Fimas A q pun_}nl: national bank LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER
T e e Emes u can BAKNE wpon!
Rt R offem, W IV, uﬂm:u j _ (e ﬂ_“iffu! B | Vishakha Gujrati
TOGET, S TEeeTl, WG s, Jam A9Te 8 2T At antoar @ wferfereT T l3_‘|T"f"r T n‘fﬂ“i-‘f'ﬁ For o arferfaem 2on (FeGE) § W 96, Mahagujarat, |“E|U$tfli!| Estate, Mﬂfﬁﬁ'a.l
el e i g gy g uitl B (wewls) Fow 2002 @ are of2e g e @ sreerifer weren wieredl o areerefr v i s/ ot/ derasabert 2 aif 61 Wi Ta; Sanand, Ahmedabad, Gujarat -382210, India,
LG e o 0 e B o e o o B e 11 1 R e e G L 1 o e e e R | e BIGSHARE SERVICES PRIVATE LIMITED Tel No: 079-29796564
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4. | g : e P maT @I A0 01240 EHA A0 31, THA 100 7 A, FEA A0 32F % 20 |06.09.2015)22.03.2021 w0 Ela_“;:h!“::ahﬁd G ; e s ot s | Man:::ng [':I_':_Bm' e
i =i S e . Fo— _— 30,26,108.25 ajeshwari Cans Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other
Em;nﬁ T 0 BY, T T i g HE, ﬂﬁq i :":H :_:1 :anh-f -];1 ZT;;FJ:S;&WL 2?;”;;:' 359: + = T 59 considerations, 1o make an Initial Public Issue of its Equity Shares and has filed the Prospectus with the Registrar of Companies, Ahmedabad Gujaral. The Prospecius is
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